
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 60 of 2026(SZ)

IN THE MATTER OF:

Padala Lova Dora,
Visakhapatnam, A.P & Others. …Applicant(s)

Versus

The State of Andhra Pradesh,
Through the Principal Secretary,
WRD & Ors. ...Respondent(s)

REPORT FILED BY : RESPONDENT NO.5

Date: 13.06.2026

K. RAVINDRANATH,
ADVOCATE

Enrolment No.889 of 1983
STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH

A.P. POLLUTION CONTROL BOARD
No.35, Flat No. A-2 ‘Aurora’ Apartments,

Kandhan Street, Shenoy Nagar, Chennai-600 030
Mobile No.9840057777



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 60 of 2026(SZ)

IN THE MATTER OF:

Padala Lova Dora,
Visakhapatnam, A.P & Others. …Applicant(s)

Versus
The State of Andhra Pradesh,
Through the Principal Secretary,
WRD & Ors. ...Respondent(s)

I N D E X

SL. No.1 Description of documents Page Nos.

1.
Chronological Brief of Events – LMC Package-6A Hard
Rock Excavation and Controlled Blasting w.r.t. NGT OA
filed y Sri Padala Lova Dora

1 - 5

2. Annexure : 1 Approval of Revised Hydraulic Particulars
‘ PIPLMC Package-6, km111.000 to 113.000

6 - 9

3. Annexure – II Package No.6A Certificate for Adaption
of Controlled blasting works in between km 111,000 to
km 113.000 and from km 128.975 to 129.300 by RDO.
Narsipatnam

10 - 12

4. Annexure – III Photographs of site inspection of RDO
Narsipatnam, DSP Narsipatnam along with local leaders
and habitants.

13 - 17

5. Annexure – IV Certain Seismographs recorded during
controlled blasting

18 - 33

6. Annexure – V Certain Photographs taken before
Controlled blasting depicting the muffling arrangements

34 - 38

7. Annexure – VI O.A. No.60 of 2026 NGT (SZ) order
dated 15.04.2026 39 - 40

Date: 13.06.2026

K. RAVINDRANATH,
ADVOCATE

Enrolment No.889 of 1983
STANDING COUNSEL FOR GOVERNMENT OF

ANDHRA PRADESH
A.P. POLLUTION CONTROL BOARD



The brief explanation of chronological events in respect of Works of Polavaram Irrigation 
Project Left Main Canal ExcAvation in Hilly terrain comprised of Hard Rock with 

Controlled Blasting Operations PIPLMC Package-6A are as follows in connection with 
NGT Applicant Padala Lova Dora 

The work of Polavaram Irrigation Project Left Main Canal Package No.6 including 
"Conducting detailed investigation including sub-soil exploration and preparation of Hydraulie 
particulars, Designs and Engineering, Preparation of estimates and excavation of main canal, 
formation of banks including canal lining and construction of CM&CD Works formation of 
Service roads on right bank of the canal from Km:111.000 to Km:136.000+0.780 of LMC of 
Polavaram Irrigation Project Left Main Canal" was entrusted to M/s Madhucon Sino Hydro (JV), 
Hyderabad vide Agreement No. 77/2004-05 Dt.23.02.2005 

Due to the slow progress of the execution of works and reluctance of the agency to increase 
the pace of execution, part of balance work was deleted from the original agency M/s.Madhucon 
Sino Hydro (JV), Hyderabad under clause 60 (C) of PS to APDSS and entrusted to the willing 
agency M/s BSR Infratech India Limited along with the benefits of G.0.Ms.No. 22 & 63 by the 
Government vide Memo No. ICD01-MJIROIC28/14/2018-PROJECTS-I-WRD Dt: 30.01.2019 

Later, during the visit of Polavaram Irrigation Project Left Main Canal by the Honorable 
Chief Minister of Andhra Pradesh at Darlapudi, Instructions were issued to complete the balance 
works of Polavaram Irrigation Project Left main canal to facilitate the uninterrupted water flow 
in the canal up to Anakapalli District and to meet industrial needs of Visakhapatnam. 
Accordingly, The Government has accorded Administrative approval for the execution of 
essential balance works of PIPLMC Package 6A for Rs.379.76Crvide G.0.Rt.No.319 WATER 
RESOURCES (Proj.I.LA2) DEPARTMENT, Dated:03.09.2024. 

Accordingly the work * Balance Essential Works of PIPLMC Package 6 - Conducting 
detailed Investigation, preparation of Hydraulic particulars, Designs and Engineering, 
Preparation of estimates and excavation of Main canal formation of banks including canal lining 
and construction of CM&CD works in Balance Essential works from KM 111.000 to KM 
136.000 entrusted earlier to M/s BSR Infratech India Ltd as PIPLMC Package-6A which was 
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pre-closed was entrusted to M/s BSR Infratech India Ltd vide Agreement No : 10 SE/ 2024.25 
Dated: 10.01.2025 by inviting the tenders in e-Procurement platform. The agency has started the 
canal excavation works which it passes through the hilly terrain adjacent to habitant colonies of 
Payakaraoepeta village from Km 111.600 to Km 112.400. 

The agency has obtained permission for execution of canal in Hard Rock with Controlled 
Blasting from the Revenue Divisional Officer, Narsipatnam vide Proceedings No: Rc.No 
133/2025/A/Dt: 15.02.2025 and also there is Environmental Clearance to the Polavaram Project. 
Accordingly, the agency is executing the Canal Excavation in Hard Rock with Controlled 
Blasting in the flumed section from Km 11l000 to Km 113.000 which is adjacent to the 
Residential Areas namely Durga Nagar, Rajeev Nagar Colony and Durga Colony in 
Payakaraopeta Village and the alignment from Km 111.000 to Km 113.000 is approved vide Lr 
No.CE/CDO/EE/Div-1/DEE-1/AEE-S/PIPLMC/Pkg-6/FlumedSection/HP's/Revisiion-1/31 

2018/16A/Dt 17-02-2025. "The 2 km alignment was approved after due consideration of the nearby 
residential areas, namely Durga Nagar and Rajeev Nagar Colony of Payakaraopeta Village. As per the 
instructions issued, canal work was undertaken, and controlled blasting was carried out strictly in 

accordance with the approved procedures and safety measures." 

Further, it is submitted that the residents of Durga Nagar, Durga Colony and Rajeev 
Nagar Colony of Payakaraopeta village are continuously obstructing the controlled blasting 
operations in reach from Km 111.650 to Km 112.300 stating that their houses and properties are 
getting damaged due to the vibrations from the blasting operations. In the said reach i.e. from 
Km 111.650 to Km 112.300, around 6.5 Lakh Cum quantity of Rock is balance for excavation 
using controlled blasting. On receipt of the information by the Field Officers and the Executive 
Engineer, PIPLMC Yelamanchili Division, the issue was brought to the notice of the District 
Collector, Anakapalli by the Superintending Engineer, PIPLMC Circle, Tuni and requested to 
resolve the issue. In turn the District Collector, Anakapalli have directed the Revenue Divisional 
Officer, Narsipatnam and Deputy Superintendent of Police, Narsipatnam to deploy their 
personnel and conduct controlled blasting operations duly following all the safety precautions in 
the presence of Revenue Department and Police Department authorities as well to pacify the 
agitating crowds. 
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hecordingly, additional precautionary measures were taken such as line drilling along the canal excavation line, reducing number of holes to 5 No's and at a depth of 3m in single blast. As per the instructions of the District Collector. the Deputy Superintendent of Police, Narsipatnam and the Revenue Divisional Officer Narsipatnam have visited the site and supervised the Controlled blasting operations, But the residents of the adjacent habitation are still continuing their protest by filing objections in PGRS, approaching authorities of various departments to stop the controlled blasting operations. 
Further, the Mandal Revenue Officer, Payakarapeta has submitted in PGRS portal vide Lr No: :94/2025/SA/dt. 01-07-2025 that no damage was caused at the polavaram project site and also a small quantity of ammunition was being used at the said site not exceeding the limits". The Divisional Mines and Geology Officer, Narsipatnam vide Lr. No: 25/ Public Issues 

Resolution Department / 2023 Dated: 28.08.2025 stated that “the blasting was being carried 
out and observed that the hill was made up of kondalite stone and gravel. Therefore, by 
using less blasting materials to blast the hill and using controlled blasting to reduce the 
intensity of the blasts, the impact of the blasts on the said residences was less and there was 
no danger to their houses". 

Further, Several meetings are conducted in the chamber of Mandal Tahsildar, 
Payakaraopeta with the concerned field officers of water resources department and the agency 
personnel in the presence of Public Representatives of the Durga Nagar, Durga Colony and 
Rajeev Nagar Colony of Payakaraopeta village to convience the villagers. Further, on 14.10.2025 
the residents of Durga Nagar, Durga Colony and Rajeev Nagar Colony of Payakaraopeta village 
obstructed the blasting operations, completely halting the excavation works in the flumed section 
and also not to carry out any excavation operations in the night time. 

In this connection, a review meeting was held by the Hon'ble Minister for Home Affairs 
and Disaster Management, MLA Payakaraopeta on 18.10.25 at her residence cum Canmp Office 
at Nakkapalli with the residents of Durga Nagar, Rajeev Nagar Colony and Durga Colony of 
Payakaraopeta Village, Revenue Department, Executive Engineer, PIPLMC Division, 
Yelamanchili, Water Resources Department, Agency Personnel of M/s BSR Infratech India Lid 
and Police Department. In the review meeting, the Honble Minister for Department of Home 
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Aairs and Disaster Management has instructed to execute 
the works smoothly using Controlled 

Blasting with 3 Holes @ 3m Depth at one time, in the presence of the officials of Police 

Department, Revenue Department and representative of the local residents 
duly following all the 

Satety precautions, but the residents of Durga Nagar insisted on executing 
the excavation works 

using Machinery instead of blasting operations. Further based on the 
concerns raised by the 

villagers in the eview meeting, the Honorable Minister of Home Affairs and Disaster 

Management have instructed the R&B Authorities to conduct technical inspection of the 

buildings (Enumeration) with the officials of Revenue Department, Water Resources Department 

and Police Department in the presence of Public Representatives. The Enumeration is also 

completed on 19.11.2025 and report was awaited from the R&B Department. 

Meanwhile, on Dated 19..11.2025 this office has received the copy of the Personal Notice 

of the High Court Advocate addressed to M/s BSR Infratech India Ltd in W.P.No. 31601 of 2025 

seeking that 

1. To cease all the blasting operations 

2. To suspend the proceedings i.e., Controlled Blasting Operations Permissions issued by 

the RDO, Narsipatnam 

3. Challenging the replies filed by the MRO and Divisional Mines and Geology Officer, 

Narstipatnam 

4. To constitute an independent expert committee comprising of Structural Engineer and 

Geo-technical Expert to conduct a comprehensive survey for assessing the damage and to 

arrange the fair compensation to the villagers. 

In this regard, currently the controlled blasting operations are going on as per the 

instructions of the Honorable Minister of Home affairs and Disaster Management in very 

smoothly with only 3 No's of Holes @3m Depth in a single blast in the presence of the 

Revenue Department, Police Department, Water Resources Department and Public 

Representatives. And also Technical Inspection of the R&B Departmnent as requested by he 

Petitioners to assess the damage for the houses fall within 100m of the Canal was als0 

completed and awaiting for the report. 
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All the controlled blasting operations are conducted duly taking all the precautionary 
measures in the presence of authorities of the Revenue Department and the Police 
Department. The Controlled Blasting Operations are being closely monitored by the higher 
authorities of the Revenue Department and the Police Department and also we are using 
seismographs to measure ground vibrations during the each and every blasting. 

And also no one get injured due to controlled blasting operations in the working site as all 
the safety measures are taken to arrest the fly of rock with Tyre Mufflers and by blovwing 
safety siren and monitoring in all the directions to stop entry in to blasting location before 
every blast. 

It is also submitted that potential respiratory hazards are effectively mitigated, as particulate 
matter and dust accumulation on-site are kept well within permissible safety limits by 
sprinkling water with water tanks regularly in and around the blasting operations. 

From chainage 111.000 to 113.000, blasting operations were carried out throughout the entire 
reach without causing any damage to the nearby HTE towers which are 12 mtrs away from 
the blasting location or to the houses located in and around the blasting area. 
During the hearings on this W.P. 31601 of 2025 at the Hon'ble High Court of Andhra 
Pradesh, on one of the hearing the Hon'ble justice has ordered the learned council to produce 
the house sanction plans of the residents of Durga Colony and Rajeev Colony to the High 

Court. Subseguently the learned counsel for the petitioners has requested to withdraw the 

writ petition to approach the Nation Green Tribunal. On request of the learned Council and 

Petitioners, the Hon'ble Smt. Justice Kiranmayee Mandava has dismissed the writ petition 

31601 of 2025 as withdrawn. 

Executive Engineer 
PIPLMC DIVISION 

Yelamanchili-531055 Anakapalle District. 
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Item No.02:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No. 60 of 2026(SZ) 

 
 

 
IN THE MATTER OF: 
 

Padala Lova Dora,  
Visakhapatnam, A.P & Ors. 
 
          …Applicant(s) 

 
 

Versus 
 
 

The State of Andhra Pradesh,  
Through the Principal Secretary, WRD & Ors. 
 

          ...Respondent(s) 
 

 
Date of hearing: 15.04.2026. 

 
 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER     

 
 

For Applicant(s):          Mr. Sanjay Upadhyay, Sr. Adv. a/w.  
M/s. Eisha Krishn, Fizza Zaidi. 

 
 

For Respondent(s): Mr. K. Ravindranath for R1, R3, R4 & R7.   
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ORDER 

 
 

1. Let notice be issued to the respondents through the 

Tribunal as well as privately.  

 

2. The learned counsel Mr. K. Ravindranath accepts 

notice on behalf of Respondent Nos. 1, 3, 4 and 7.   

 

3. Post the matter on 01.07.2026. In the meanwhile, the 

respondents are directed to file their respective replies. 

 

   

                                        Sd/-    
Smt. Justice Pushpa Sathyanarayana, JM 

 
 

    Sd/- 
Dr. Prashant Gargava, EM 

 
 

O.A. No. 60/2026(SZ) 
15th April, 2026. RS. 
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